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LEGAL FRAMEWORK AND PARLIAMENTARY SCRUTINY OVER INTELLIGENCE AGENCIES . 
Tharoor Dr. Shashi

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the absence of a legal framework to govern the NationalIntelligence Grid (NATGRID) has prompted the Reserve Bank of
India (RBI) and other banks of the country to refuse NATGRID an access to the database of its customers; 

(b) if so, the action taken by the Government to give NATGRID a legal framework; 

(c) whether the Government has any proposal to extend parliamentary scrutiny over intelligence agencies of the country such as
NATGRID, Intelli- gence Bureau (IB), Research and Analysis Wing (RAW) and the Unique Identification Authority of India (UIDAI); and 

(d) if so, the details thereof?

Answer

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI HARIBHAI PARATHIBHAI CHAUDHARY) 

(a) & (b): There is no information on the reported refusal of the RBI and other banks to provide NATGRID an access to their database.
As per Cabinet Committee on Security (CCS) mandate, the information/ data relating to Financial Sector has to be obtained by
NATGRID through Financial Intelligence Unit (FIU). A nodal officer has already been appointed by FIU to have interaction with
NATGRID. 

(c) & (d): The issue of accountability of Intelligence Agencies like IB and RAW, and oversight mechanism including by a Parliamentary
Committee is the subject matter of a Writ Petition in the Hon'ble Supreme Court, in which the Government has taken a view that the
existing oversight structure is adequate. The matter is sub-judice at present. The NATGRID and Unique Identification Authority of India
(UIDAI) have not been declared as Intelligence Agencies.
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